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[Dr. R. K. Chakrabarty] This is not the way
to improve the condition of the country. We
will have to have something concrete and take
care of this population factor and the
foodgrains factor. Also the total trade in
foodgrains in the whole country must be
taken under Government control and the
people, especially the rural people, must be
assured of a minimum quantum of foodgrains
every week, every month, throughout the
year.

MR. DEPUTY CHAIRMAN:
stand* adjourned till 2.00 P.M.

The House

The House then adjourned for
lunch at fifty-eight minutes past
twelve of the clock.

The House reassembled after lunch at two
minutes past two of the clock, The Vice-
Chairman, Shri V. B. Raju, in the

Chair.

THE VICE-CHAIRMAN: Shri Indta-deep
Sinha.
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Where is the senior Minister. Mr. Jagjivan
Ram'.'

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE): He is coming.
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“People are living on grass roots”.
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"Starvation deaths had been reported to
the Committee from different parts or the
State". !
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"Fifteen million people in the rural areas |

of West Bengal are either starving or living
on one meal a day".
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There are people who used to pick grain

from the dung. Now they g"t at least one
meal a day. That i* enough.
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"The average Indian's share of food had
been worked out to 2100 calories and 52
grains of protein every day against the
minimum requirement of 2357 calories and
445 grams of protein-an official
spokesman said on 21-10-73".
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Agriculture first, small-scale industries
second and heavy industries afterwards.
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“Indin lives in the villages".
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"The need for increased fertilisers has
been so obvious that I simply cannot
understand the failure to provide them in
.sufficient quantities".
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Discussion under

SHRI G. LAKSHMANAN (Tamil Naciu):
It is a State subject. How c'an the Prime
Minister take credit for it ?

[26 NOV. 1974]

1

SHRI G. LAKSHMANAN : Can he say
how much financial assistance hu given
to the Sate Government for getting pump |
sets? |
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SHRI G. LAKSHMANAN : Can he give
the information ?
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SHRI G. LAKSHMANAN : For your
information, Shri Kamaraj was not there. Shri
Rajagopalachari was there.
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SHRI G. LAKSHMANAN : Prime Minis-
ter Indira Gandhi can also be defeated.
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SHRI G. LAKSHMANAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, the Gov-

ernment of India does not accept that there are
starvation deaths in this country for the simple
reason that the Government of India believes
in fate—it is the fate of a citizen to die of
starvation and, therefore, he died. Sir, though
we call our country a secular State, what do

: we do ? As soon as the late Dr. Zakir Hussain

became the President, he went and got the
blessings of the Shankaracharya. He washed
his feet and took that water. Our present
President, Shri Fakhruddin AH Ahmad, as
soon as he was elected President, went to the
Vinayak temple and got the blessings of
Vinayak. Therefore, Sir, we believe in fate.
That is v/hy, in spite of the fact that starvation
deaths are taking place all over the country
because of the policy of the Government with
regard to food, they are not prepared to accept
it and they believe in fate. They believe that it
is the fate of an individual to die of starvation
and therefore, he has died. That is why they do
not accept there have been starvation deaths.

Sir, our country has not advanced in spite
of the four Five Year Plans because we have
not given importance to agriculture. 65 per
cent of our river water even today, after 27
years of independence, gets into the sea. And
three-fourths of our cultivable land is still
very barren and is not cultivated. And how
can we expect that there cannot be starvation
deaths ? There shall be starvation deaths.
Therefore, Sir, in planning, we must give
importance to agriculture. And that is why,
Sir, I am reminded of a couplet in Tamil :

"Uludundu vazhvaare vazhvaar
Matrellam to/hudundu  pinselvar."

That means, those who plough the land are
the real people who produce wealth. And all

| the other people have to follow them. This is

from Thirukkural. But, Sir,
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[Shri G. Lakshmanan] what is the position
of a peasant today in our country ? Does he
get a living wage ? Is he able to make both
ends meet ? No. He is not able to get it. That
is why, Sir, in this country, the living
conditions of the peasant have not improved.
My previous speaker is not here. He said that
our Prime Minister is responsible for elec-
trifying 1,50,000 villages. Of course, there are
7 lakh villages in the country. I would like to
say, Sir, if the Prime Minister is sitting in that
place, it is because of the Chief Minister of
Tamil Nadu Dr. Karuna-nidhi and the D.M.K.
Therefore, this credit. I can also take. When
the Congress was split, when the official
candidate for the Presidentship was contested
by Mr. Giri, it was the D.M.K. which came to
the rescue of the Prime Minister of India, Mrs.
Indira Gandhi, to save her from that defeat.
But for the votes of the DMK, Mr. Giri would
'have been defeated ; that means Mrs. Indira
Gandhi would have been defeated. Therefore,
though we are a small Party and our Chief
Minister is a small man, he took a correct
decision to support the Prime Minister of
India, Mrs. Indira Gandhi, and therefore Mr.
V. V. Giri. You must know that only in the
second counting of votes Mr. V. V. Giri, had
won, and those votes were of DMK. Had we
voted against him and supported Sanjiva
Reddy, which was requested to by no less a
person than the greatest politician of India,
Mr. Rajagopalachari, and by Mr. Kamaraj and
all the other people, the Prime Minister of
India, Mrs. Indira Gandhi, would not have
been the Prime Minister but somebody else
would have become the Prime Minister o<"
India, and the result would have been that in
the front benches only people like Ms.
Kamaraj, S. K. Patil, Atulya Ghosh and
Nijalingappa would have been there, but all
these people have been shunted out and only
second and third rank people have become
Ministers. That is also something for which
DMK is responsible. Ours is a small Party.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): Has it improved the efficiency
of the Central Government or has it come
down ? What has happened ?
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SHRI G. LAKSHMANAN: Sir, my
predecessor took the credit for supplying so
many pump sets whereas that credit should
also come to us. We have made Mrs. Indira
Gandhi the Prime Minister and therefore that
credit come_s to us.

Sir, with regard to river water disputes, for
the past 25 years no dispute has been settled
by the Government of India, though we say
that we are an integrated nation or an
intergrated country. For instance. Sir, this
Cauvery water-T-I think Mr. Lakshma-na
Gowda will not oppose me—Cauvery is the
only river in India where all the water is being
utilised for cultivation purposes. If you go to
Pumphar, you will not be able to say whether
it is Cauvery itself because the entire water is
being utilised by the peasants in Thanjavur
district. Now a situation has arisen and the
Chief Minister of Tamil Nadu has already sent
a telegram and we have given a memorandum
to the Food & Agriculture Minister, Mr.
lagjivan Ram, and he has said he would
consider it. Now. 1,300 crores cusic ft. of
water of Cauvery has been kept by the Karna-
taka Government and they say in the year
1972 agreement was reached between the
Chief Ministers that within six months
everything would be settled. They say that the
period is over and therefore we need not give
water to Tamil Nadu. This is here. Now, a
Chief Ministers' Conference is going to be
held. Why I say this is whether it is a question
of water dispute or any other dispute, every
State takes its own point of view only and
does not approach the problem in a national
way. What would happen if Cauvery water is
not given to Tamil Nadu now ? Then, defi-
nitely, Sir, 7,00,000 acres of land will get dry.
and now the monsoon has also failed. That
will affect the granary of the South—
Thanjavur district is the granary of the
South— and we will have to starve and there
will be starvation deaths for which, 1 think,
the Chief Minister of Kar-nataka will be held
responsible. The Government of India is
having a meeting of the Chief Ministers. I
would appeal to the hon'ble Minister Shri
Shinde—Mr. Jagjivan Ram is not here—to
voice the grievances of the people of Tamil
Nadu. Of course,
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Mr. Urs, the Chief Minister of Kar-nataka is
telling the people that after the construction
of the channel he would require water for
his State. But we immediately need water
and we have told him that you please give us
water to us on loan, but they are not
prepared to give. In these things, the
Government of India should not have a
political approach to the problem. Their
party is the ruling party in Karnataka and
there is a feeling in Tamil Nadu that since
the Chief Minister of Karnataka is doing it,
since he belongs to the Congress Party; the
ruling party is the Congress Party and in the
Centre also, the ruling party is the Congress
Party...

THE MINISTER OF STATE IN THE I
MINISTRY OF AGRICULTURE AND
IRRIGATION, (SHRI ANNASAHIB P.
SHINDE) : There would not be any political
approach in these rriatters.

SHRI G. LAKSHMANAN : ,That is the j
feeling of the people in Tamil Nadu. I have
expresed the feelings of the people there. I am
sure that as far as the Government of India is
concerned, they would not have this
approach. And I am thankful to Mr. Shinde
for having assured me. This is the position
with regard to Tamil Nadu.

With regard to electricity also, my pre-
decessor was speaking so much. We have
been having so many power cuts. Now 15 to
25 per cent of power cut has been given
effect to from the 1st of December. We have
been asking that the second mine cut in
Neyveli should be taken up immediately. If
it is not taken up immediately, this power
cut will be there. There was a reference to
pump sets. I am proud to say that as far as
the pump sets are concerned, Tamil Nadu is
at the top. 50 per cent of the pump sets are
being supplied by Tamil Nadu only. In
Tamil Nadu, except Cauvery we do not have
any other source, of water. Therefore, we
are utilising this thing and so many pump
sets are being given. We want electricity.
Electricity is not available. We have also
given electricity to all the
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villages in Tamil Nadu. We have given
electricity to all the Harijan colonies. No
Harijjan colony is left cut without
electrification. Therefore, we want this
electricity. The second mine cut in Ney-\eli
should be taken up immediately by the
Government of India. But if we do such
things, will it be sufficient ? No, the farmers
and the nation must have a scientific approach
to the problems facing the country. Unless
and until the farmers and the nation approcah
the problems in a scientific way, there cannot
be any solution. We have not scientifically
improved as far as our cultivation methods
are concerned, like lapan and some other
countries. We have not improved. Why ? We
believe that land is God ; the land owner is
the landlord. Our system is like that. Are we
doing anything to break this system ? We are
not doing anything. Take Kumbh Mela. Prime
Minister of India participates in Kumbh Mela
where people come without dress. If anybody
goes in the street without dress, he is arrest-
ed. But in Kumbh Mela people are coming.
And they call it Nirvana. Prime Minister of
India goes to encourage it. How will a
scientific mentality, a scientific approach
come to the social system in this country ?
The people who are in power, the people who
are the leaders of the country, they must have
a scientific approach, and the Prime Minister
should not go to Kumbh Mela. She should say
: "How can I go and see that ?" But by going
there, she wants to tell the people that she is
so God-fearing and she thus attends Kumbh
Mela. And how many votes she gets from
Kumbh Mela ? Nearly 50 to 60 lakhs of votes
are assured. This is the approach. Therefore, a
revolution has to take place, not the
revolution of the type Mr. Jayprakash
Narayan think of; a revolution has to be
brought in, a social revolution, in which the
ruling party, the Congress Party can play a
role. But will they play a role ? They will not.
That is why I asked why should the Prime
Minister of India attend Kumbh Mela. Unless
and until this social system is completely
revolutionised in this country on a rational
basis, any revolution, any reform that you
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[Shri G. Lakshmanan] may bring in, will
not have any effect. Therefore, Sir, I say that
the Government of India should approach
this problem in a scientific way. That is what
the Prime Minister Pandit Nehru taught the
world. He wanted a scientific approach to the
problems. Of course, he also went to attend
Kumbha Mela. That is for votes purposes.
These superstitions are to be removed when
we say that landlord is ihe lord because he
was good pious man in his last birth and
because the other person was a sinner in his
last janama, he has become the farmer. With
this feeling, the farmers in our part do their
work. This must be  completely
revolutionised. If I put my efforts, if I rut my
labour. I should also become like the other
man. That is why he is your landlord and you
are a land tiller. These things must be
completely removed from this country. The
ruling party says it is a secular State. What
secularism is it ? The secularism is, as I
mentioned just now, Dr. Zakir Husain, after
he becomes the President of India, goes and
washes the feet of Shankaracharya and takes
that water. Is it secularism ? Will we
improve this country or any country which
has attained independence ? China was very
backward. Let us go and see it today. It does
not mean that I accept the system of
government there. They have revolutionised
their country. They have revolutionised their
people, their mental makeup and that is how
they are going forward. Therefore, a social
revolution is necessary now in this country to
accelerate economic revolution. With these
words, I thank you for the opportunity given
to me to rpeak.

SHRI NIREN GHOSH (West Bengal) :
Mr. Vice-Chairman, Sir, more than one
hundred and twenty-five years ago Karl
Marx said that a spectre was haunting
Europe. 1 say now a spectre is haunting
India, the spectre of famine. The megalo
maniacs, missionaries of death and almost
the paid servants of monopolists, land
lords, proth 5, black money
big traders and speculators are ruling at
the Centre and on this Government squa-
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rely lies the responsibility for bringing the
country to the verge of the abyss. Famine
has become an in-built feature of our country
today. Now, I heard it in the other House and
I have seen Press report and they say no one
has died of starvation. Shri Jagjivan Ram
says no one will be allowed to die of
starvation. If they blindly say so, I say what
more cruel joke could be played upon the
people of India. What blatant lies could be
peddled on the floor of Parliament ? Perhaps
they are disciples of Shankara-charya and
believe in Maya. They are saving to the
people who have died of starvation: Ye, who
have died, listen to us. You have not died of
starvation. You were wellfed and
wellhoused and if you have died that is your
fault. Unfortunately, perhaps the dead souls
do not hear. Now, Sir, in passing I will only
say that the President of West Bengal
Congress, Shri Arun Maitra, almost two and
a half months back said that in one district of
West Bengal more than 1,000 people have
died of starvation.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE) : Mr. Niren Ghosh, I give you a
factual information. I have received a
telegram from him saying that the statement
which is attributed to him is not correct.
Please do not base your arguments on that.

SHRI NIREN GHOSH : Then, you have
pressurised him.'

SHRI ANNASAHEB P.
It
is very unfair.

SHRI NIREN GHOSH: Two and a
half months back it appeared in the Press
;aid you did not think it fit to contradict it.
Now you say you have got a telegram.
Wonderful. Who will believe You.  None
will believe it.

SHINDE :

Now, let me come to the other points.
According to reliable reports and estimates,
more than one-third of the totrd population
of India is affected by famine and
starvation. The worst affected areas
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and States are : West Bengal—12 out of 16
districts ; Assam, particularaly = Goal-para
District;  Gajarat—particularly Kutch and
Saurashtra wherein 17 out of 19 districts are
the worst affected and 15 million people are
starving; in North Bihar where halt the
population of  the State lives, | nine out
of ten districts are severely affected and
according to the Government's own
admission, 550 people have already died
of starvation in Kerala. Is it also a maya,
an illusion ? In Orissa, at least i ten million
people are under  starvation. About two
months ago, Sardar Swaran Singh, the
then Foreign Minister, said in . Washington
that not a single man had died of
starvation in India, that the American
papers had been exaggerating the depth of
famine condition, etc. What is the use ? It is
no use hiding the truth. It is very patent to the
naked eye. Later, | the Prime Minister also
referred to this I and also told the samething
at the press conference in New Delhi. But
on October 20, 1974, the Agriculture
Minister, | Shri Jagjivan Ram, declared that "I
have I already said that nobody will be

allowed to die of hunger". In replying
to the I last debate on starvation in the
other House, Shri Jagjivan Ram

emphatically refused to admit the fact
that  people have died and are dying of
starvation. Very  recently, the Prime
Minister has coined a new formulation on the
causes of food scarcity in  India.
According to her, the Bangla Desh conflict
in 1971 is mainly responsible for the crisis.
It was in 1971. Now we are in 1974.
Three years, 1972, 1973, 1974, have
gone.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTRE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE) : What are you reading from ?

SHRI NIREN GHOSH : These are my
notes. I collect these materials from
your reports, Press clippings and all

that.

So, I am bound to say that it is like the
Roman proverb that when Rome was
burning Nero was fiddling. The Official
and Press reports are of no importance to
the ruling Party. It is not
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accidental that the Washington Post of the
USA, in a write-up dated October 27, had
observed :—

"With Mrs. Gandhi's popularity at its

lowest level in recent years, the
Government has ordered newspaper
editors to keep famine stories and
photographs  off their front pages."

The New York Times dated 27th October
had said that :—

"anguished scenes are unfolding in the
northern and the eastern India and
famished children are digging grass, bark
or roots to stay alive."

The Far Eastern Economic Review of
Hong Kong, dated November 15, 1974
writes :—

"India is trying its utmost to soft-pedal
reports of famine in some parts of the
country. New Delhi has sent strict ins-
tructions to the diplomatic missions
abroad that they should blindly deny
stories in the international Press saying
that the problem is reaching serious
proportions."

"Envoys are required to tell foreign
officials that the situation has been exag-
gerated in the media".

Sir, the American Times dated 15-11-74
writes :—

"Henry Kissinger also discussed the
question of food aid to India."

Mrs. Gandhi refuses to acknowledge
publicly that thousands of people died of
starvation in the States of Bihar and West
Bengal. The Prime Minister having
proudly proclaimed her country's self-
sufficiency after a record harvest in 1971
"was reluctant to accept any aid that made
India seem to be on the American dole
again". Henry Kissinger nevertheless
negotiated agreement which will provide 5
lakh to 1 million tonnes of grains at
inexpensive prices on a long-term deferred
payment basis. Not only that, according to
information gathered from reliable sources
import of food at concessional rates, PL
480, aid through backdoor, on
government-to-government
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[Shri Niren Ghosh]

basis  arrangements are on the way to !
finalise the import of about 10  million j
tonnes through U.S. Multivational Corpo-
ration. I accuse the government. That is why
this hush hush policy.

SHRI JAGJIVAN RAM :
report you are quoting ?

From which

SHRI NIREN GHOSH : From a reliable
source. This is inside information of your
government. I am not bound to disclose the
source from which I get inside information
of your government.

SHRI JAGIIVAN RAM: Will you please
send that chit to me ?

SHRI NIREN GHOSH : Those who are
party to this private discussion tell us. So it
was the subject-matter of a discussion
between Indiraji and Henry Kissinger. This
is a serious accusation that I am making with
full responsibility. How many crores will
you spend ? Hundreds of crores of rupees to
import food. You say it is secret information.
And you said the other day that it is not in
the public interest to disclose anything.

SHRI JAGIIVAN RAM : If you cannot
disclose in public interest how can we
disclose ?

SHRI NIREN GHOSH : All these years it
was in the public interest to say so. Now that
you are in fishy business entering into secret
deals you are saying so.

Sir, the scarcity is man-made. According
to Government's own admission the scar-eily
is only marginal. In reply to a question in the
other House a few days ago, the Government
gave the following figures.

In 1972-73, told production of cereals was
87.1 million tonnes, and the total import
6.97 lakh tonnes. In 1973-74, total
production and total import were 93.9 mil-
lion tonnes and 43.47 lakh tonnes respec-
tively.

Per capita daily (average) availability of
cereals, (as per Economic Survey 1973-74)
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in 1973 was about 350 grammes. In 1974,
this availability must have gone up to more
than 400 grammes per day, or more than
2,800 grammes per week.

In the statutory rationing areas, which do
not cover more than 10 per cent of the total
population, supply of cereals per week per
card comes to less than 1800 grammes.
Modified rationing scheme has become a
paper scheme. Here the usual supply is 500
grammes per head per week and that too is
irregular. The scheme docs not simply exist.
It has broken down. Where the rest have
gone ? Why this acute crisis and famine
condition ? Let the Government reply.

Take the case of West Bengal. Their paper
'Jugantar', belonging to their Minister, Mr.
Tarun Kanti Ghosh recently wrote the
following :

"This year the output of paddy-cum-nce
and wheat in the State was not too small.

"

"Enough paddy-cum-rice was grown in the
State to provide foodgrains at the ratio of
1602 grammes per capita per day. The
shortfall caused by drought, flood, etc. is met
from Central Pool. The Centre is providing
about 1.6 million tonnes. Why then is there
such a huge shortage of roodgrains ?
Procurement may not have been up to the
expectations. But where has the State's output
of paddy and rice gone ?" This is a vital
question. "Some say about 1 million tonnes
of rice are still being secretly held by the
hoarders and big farmers, and the Govt, has
adopted a programme of dehoarding 1 lakh
tonnes from this hoard. But is it now possible
to dehoard this rice ?" The Yuva Congress or
the Youth Congress dehoard from the I-Cl
godowns and then take it back to the FCI
godowns. A wonderful sort of de-hoarding
that the Indira Youth Congress is doing!

Out of a total production of nearly 6
million tonnes of rice in West Bengal and a
marketable surplus of about 1.5 million
tonnes, the State Government had dici-ded to
procure only 5 lakh tonnes. And
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they procured only 1,60,000 tonnes. This was
inevitable as the Government was depending
on the "goodwill of the rice mill owners while
the big farmers were depending dn the
Government's unwillingness and incapacity to
hurt then*'. Thus only about 40,000 tonnes
were procured from the rice mills against a
target of 3,60,000 tonnes. The State
Government has occasionally talked of using
the DIR, MISA, Essential Commodities Act,
etc., to unearth and seize hoarded stocks ; but
nothing has been done; not a single finger has
been raised in this matter. Similar is the
picture in almost all the States. According to
the All India Food-grains  Dealers'
Association, more than 3 million tonnes of
wheat have been cornered by the big
producers in the wheat growing States. But
the Association has not said that the traders
are holding 10 million tonnes of foodgrains.
This Government is very soft to them. This
Government does not touch them. They have
pumped Rs. 1,000 crores by increasing the
foodgrain price at the official level.
Exorbitant prices are being char-pod. When
the harvesting is on, rice is being sold in
Calcutta at Rs. 5 per kilo. So, another round
of famine is round the corner. This
dehoarding has been a farce. The Government
has surrendered to the vested interests. The
takeover of wholesale trade in foodgrains was
a farce, j The next day there was a wholesale
reversal and surrender to the vested interests.
I The price has been increased. This is the
state of affairs. They are like paid ser-vants.
They have taken black money for the
elections. How can they hurt them ? They
cannot. They are servants of these one or two
per cent vested interests.

The "Economic and Political Weekly",
Bombay, dated 5th October 1974 writes I
under the caption "West Bengal—1943 |
Being Re-enacted" : "Hunger and death arc
stalking vast parts of West Bengal today. The
State's Relief Minister himself put the figure
of starving population at 15 million.
Spokesmen of the established political parties,
including Ministers of the Congress, speak of
starvation deaths by hundreds. Despite
the Government's'
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attempt to seal off Calcutta from the
onslaught of the hungry villagers, the city's
pavements and parks are cluttered with
destitute families who have managed to sneak
through the police vigilance. Hunger, of
course, is a perennial experience with most
people in rural West Bengal. But it has not
been experienced on the present scale for 31
years, not since the terrible idays of the
autumn of 1943."

4.00 p.m.

Under the caption "Famine in West
Bengal", Economic Times, dated 18-9-1974,
editorially comments : "The spectre of the
1943 famine which had taken a toll of three
million lives stalks West Bengal again;
Calcutta streets are crowded with famished
people picking crumbs of food from garbage.
Whatever euphemism the State Government
might prefer, the stark reality can no longer
be ignored... More than one-third of the
State's 45 million people are facing
starvation. This time too the famine is partly
man-made. Apart from nature's havoc,
mismanagement of the economy and political
ineptitude have led to a situation which could
possibly have been prevented... There is
obviously enough food in the country-side
conveniently hoarded. And yet no serious
dehoarding effort has been made".

According to various estimates, starvation
deaths in West Bengal vary from 15,000 to
25,000. Cooch Bihar, Bankura, Punilia,
Sundarbans etc. are worst affected...

SHRI MAHAVIR TYAGI : Within how
many months ?

SHRI NIREN GHOSH : Within the last
four months. According to Jalpaiguri Cong-
ress, 500 starvation deaths were there in that
district alone. In Sundarbans also there were
100 deaths. The number of starvation deaths
in Cooch Bihar can only be guessed. A
prominent journalist who recently visited the
affected areas in Cooch Bihar writes the
following in the Times of India :
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SHRI MAHAVIR TYAGI : I hope the ter and his Cabinet colleagues with a
Minister, while replying, will either clarify or view to...
contradict these figure*. SHRI KOTA PUNNAIAH (Andhra

SHRI N1REN GHOSH: He will contradict.
This journalist writes :

"As I entered Cooch Bihar town last
week, [ was accosted Jby a man...

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. PER-
SONNEL AND ADMINISTRATIVE RE-
FORMS AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS iSHRI OM
MEHTA): Is he Shri Niren Ghosh?

SHRI NIREN GHOSH:... who implored me
for help in cremating a boy, all skin and bone.
I soon learnt that such cases are only too
common. Often bodies ef victims are
abandoned on the roadside, at railway
stations, in school verandahs, BDOs' offices,
village markets and even in the backyards of
the private houses. At the present rate, they
will soon stop counting the dead and official
records will show nothing even to suggest that
there was a disaster... The authorities have
thought it necessary to organise official
squads to dispose of bodies, often in batches."

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGIIVAN
RAM) : How many did he see himself ?

SHRI NIREN GHOSH : This journalist has
visited the scene. Our Party exists there.
Unfortunately for you, our Party still exists in
all districts of West Bengal. This is from a
journalist. He went there. This is his personal
report. He visited the town and toured the
entire district. The West Bengal Government
did not think ft fit to contradict this.

The Economic and Political Weekly dated
October 5, 1974, writes:

In the fact of such collosal distress, the
State, Government has done little besides
bustle around. Apart from frequent trips to
Delhi by the Chief Minis-

Pradesh) : Wherefrom he is quoting 7
SHRI* NIREN  GHOSH:
India.

SHRI OM MEHTA : It is all fiction by Shri
Niren Ghosh.

Times of

SHRI NIREN GHOSH : It is Maya as
Shankara said. Mr. Om Mehta, you live in air-
conditioned rooms and enjoy saucy difhes.
You cannot think of these. Some years ago,
you used to think of these Mr. Om Mehta.
You talked about this years and years ago
with somebody whom I do not want to
mention.

Now you have become a Minister and so.
you are talking in this vein. Bui I challenge :
You accompany me and we will tour the
portions and the areas I have mentioned and
let us see the position. Are you ready ? I
throw this challenge to you. If you dare, you
accept this challenge

Sir, in Assam, the total number of deaths is
not less than 15,000. The public-distribution
system has gone ! The buffer stock in 1972
was 9 million tonnes. But in 1974 it has come
down to 2.5 million tonnes! (Time Bell).
Within two or three minutes, I will finish. Sir,
I have almost come to the end of my speech.

Sir, 1 wanted to substantiate my point by
quoting facts and figures and did not want to
speak just with emotion. How c;n this
otherwise be substantiated? I have to mention
here that about a hundred Con-' gress MLAs
have not paid their levies! And, Sir, how has
this levy been fixed? One has jto pay about
twenty quintals. But th :e I people have
influenced the BDOs and. 8t>, the levy has
been fixed at just two quintals and even this
small levy has not been paid by about a
hundred Congress MLAs of my State! This is
how the Congress is behaving. Then, Sir, about
70 per cent of the irrigation has gone waste.
This is according to an economic survey
conducted
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recently. Only a microscopic section of the
affluent and big landlords and rich peasants
has drawn water from the irrigation sources
and 70 per cent of the irrigation has gone
waste and this is also according to the same
economic survey recently made bv an expert
committee appointed by them. Therefore, Sir,
I demand that the Stale of West Bengal
should be declared a famine-stricken State; it
should be declared a famine State. Sir,
nowadays they never declare a State as a
famine-stricken Stale. They simply say that it
is a scarcily-ailected State and they never
utter the word 'famine' because the Famine
Code enjoins upon the Government certain
responsibilities which they are not prepared
to discharge. So, 1 demand that all those
areas that I have mentioned should be
declared as famine-stricken areas. It is the
responsibility of the Government to see that
these areas are taken care of properly.
Otherwise, how can you call yourself a
progressive Government?

SHRI ANNASAHEB P. SHINDE: Mr.
Niren Ghosh, what is the crop condition
there?

, SHRI NIREN GHOSH: I am prepared to
answer your question if you sive me more
time.

SHRI JAGJIWAN RAM : No.

THE VICE-CHAIRMAN (SHRI J. N\
MATHUR): No, please.

SHRI NIREN GHOSH: I am prepared
to answer everything point by point. Other
wise, if you do not give me more time, I
will sit down.

Sir, I was demanding that all these areas
should be declared as famine-stricken areas
and the Government should discharge its
responsibilities properly. Sir, I think the
situation can be met if whatever production is
there, if the entire surplus stocks with people
having ten acres and more of wet land and 30
acres of dry land, if all these are
commandeered even at the rate fixed by the
Govt., that is, Rs. 74/- or Rs. 76/- per quintal.
I should
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also say that distress sales are going on and
some bonus should be paid to these people
who are making the distress sales because it is
the poor and medium peasants who make the
distress sales at very low prices. | know of what
happened last year. According to the report
from which 1 have quoted the other things,
last year the police hunted the market during
the first few days of the harvest when the poor
and medium peasants came to the market and
took away their stocks. Therefore, Sir, if what
I have said is done, I am sure that with the
rationing in a modified from foodgrains can
be provided at Re. 1/- per kilo to the people.
This can be done if my proposal is accepted
and acted upon.

Now, Sir, these famine-stricken areas and
the other areas have not sufficient funds and
they speak of lack of finance, in this
connection, with regard to the recommendation
of the Sixth Finance Commission, I make this
proposal that 75 percent of the Central
revenues in each financial year should be set
apart and allocated to the States as finance
from the Central pool.

The Centre can only disburse 25 per cent.
Since the States have been left high and dry,
then you talk of States lacking finance. Why
not cut down the defence budget to half—
rfrom two thousand crores of rupees to one
thousand crores of rupees? Why don't you do
that ? No. You will never give land, to the
landless. You will never do that. You will cheat
them... (Interruptions). Whatever authoritative
reports have so far been, nothing has been
done. Forty per cent of the land is concentrated
... (Interruptions). Now, if I talk of China,
they will think it is blasphemy. But they are 80
crores. We are 55 crores. They were far more
backward and far more poverty-stricken. But
nobody says that 800 million people of China
cannot get a square meal. They cannot get
luxurious rich dishes, but nutritious dishes are
available to all. Why is India in this position?
Why is there a perpetual famine in this
country? Except for a year or two, each year
there are
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[Shri Niren Ghosh.]

starvation deaths. As I said, famine is a built-in
feature of our country. I say that a government
which cannot feed and clothe the people has no
right to exist. Further you are a minority
government. You have got only 43 and 44 per
cent of the votes. You cannot speak in the ,'
name of the people . ..

SHRI JAGJIVAN RAM: You can .
{Interruptions)

SHRI NJREN GHOSH: I do not claim that
1 speak on behalf of all. I am humble enough.
But you are arrogant . . .

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Please con-
clude. .

SHRI NIREN GOSH: I am,concluding.
You are making politics out of starvation by
doling out assistance here and there and
making the people dependent on you. You are
making politics out of the deaths of the people
. . . {Interruptions). But let me tell you.
leaders may come and go we will go, 1 will
go, you will go, but hunger in India under
your dispensation v.ill remain. And I echo of
the words of Nehru here, whom you call your
leader—-he is not my leader—who said :
Hunger is the drill sergeant of the people. This
hunger will remain. You may go on making
politics out of it, but hunger will remain.
Hunger is the drill sergeant of the people and
the retribution will fall on you, and then
you will know what is what.

[Mr. Deputy Chairman in the Chair]

SHRIMATI PURABI MUKHOPADH-
YAY (West Bengal): Mr. Deputy Chairman.
Sir, I had no intention to participate in this
discussion, but hearing my colleague from the
same State from which 1 come, I am
compelled to contradict him on many counts.

First of all, I do not deny that my State.
West Bengal, suffers from an acute scarcity
and acute drought. Consecutively for three
years, we have been having droughts, and the
State Government is trying its best, with the
help of the Government of India, to
combat that natural
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calamity. Not only with the help of the
Government of India, but with the help of
non-official agencies also, the State
Government is trying to help the distressed
people. It is highly exaggerated to say that
15000 to 25000 persons have died of
starvation. I challenge ML Niren Ghosh...

SHRI NIREN GHOSH : T also challenge . .
. (Interruptions). T have thrown a challenge.
(Interruptions)

SHRIMATI PURABI MUKHOPADH-
YAY: Mr. Niren Ghosh, I never interrupted
you when you spoke . . (Interruptions)

Mr. Deputy Chairman, Sir, Mr. 'Niren
Ghosh's party has no chance to come back to
this august House. So this is the last time that
he will be speaking in this House from those
benches .

SHRI VISHWANATHA MENON (Ke-
rala) : You have rigged the elections.

SHRIMATI  PURABI  MUKHOPA-
DHYAY : Wherever you have won, it was a
fair and clean election held under the aegis of
the Government of India ....

SHRI NIREN GHOSH You have
sufficient expertise in rigging elections.

SHRIMATI = PURABI MUKHOPADH-
YAY: Mr. Niren Ghosh, you spoke,
for half an hour. You should let me I
speak now. He was telling about M.L.As. j
belonging to my party not discharging !
their obligations and duties so far as levy and
procurement are concerned. May I remind
this august House that when I Mr. Niren
Ghosh's party was in the Gov- ernment, what
did they do about procure-I ment? May T tell
this august House that even today if you go to
the rural areas, I you will find. Mr. Niren
Ghosh's party I telling people not to hand over
their stocks ' to th? Government? Sir, it is
very easy to come here and say that my party
has failed. Yes, my party has certainly failed
to take appropriate steps to mop up all the
surpluses. But it is not due to our Government
machinery alone. They could have
tackled the situation. (Interruptions)  Please
stop this running commentary).  You should
have the courtesy to listen to others. I
listened to you for half
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an hour patiently. Mr. Deputy Chairman, Sir,
a responsible opposition always remembers
how to oppose because they know that they
are the alternative who may sit in the
Treasury Benches next time. But Mr. Niren
Ghosh's party is a desperate party which
knows that never in their life they will come
back to power. That is why, they are so wild
in their allegations. That is why they are so
irresponsible about their behaviour in the
rural areas when they ask the people not to
hand over their surplus grains to the
Government.  (Interruptions). The State
Government of West Bengal did its best to
procure as'much quantity of foodgrains as
possible, not only by mopping up the distress
sale but also by levy and by procurement.
We are responsible for some failures also.
That is why we are plugging every loophole
so that in future there is no such failure in
procurement. Will Mr. Nirtjn Ghosh extend
his party's and his own co-operation in this?
He will never do that He and his party will
politicalise the whole thing and they will take
advantage of this distress.

SHRI NIREN GHOSH : We offerred co-
operation. But the hands of co-operation
were shunned.

SHRIMATI PURABI = MUKHOPA-
DHYAY: 1 will remind you and through you
to this House that even yesterday, a Youth
Congress boy was killed by their associates
in Durgapur. This is the condition. Even
yesterday, a bright young man was killed by
their supporters in Durgapur.

SHRI NIREN GHOSH : All the killings
are taking place because of your people.

SHRI WATT PURABI v MUKHOPADH-
YAY : Mr. Deputy Chairman. Sir. from the
Government side, we arranged hundreds of
gruel kitchens. Can Mr. Niren Ghosh say that
anywhere any effort was made by him or by
his party to provide even a morsel of food for
the distressed and downtrodden people .
Nowhere. We organised gruel kitchens in
hundreds because we would not allow
anybody to die due to ttarvation. He comes
forward with certain reports. [ want to
know what was he
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and his party doing to remove this distress?
Nothing. It is very easy to come here and
denounce the Government here and in the
State. When it comes to actual practice, it is
his parly which came down over the small
agriculturist for whom he is shedding tears
and the landless labours, Btrt when they were
in Government, they did maximum damage
to the lowest of the low, to the poorest of the
poor. This is what he and his party stand for.
About the subject before us for discussion
alone scarcity, I do not deny that there is
acute scarcity in my State. It is no use only
giving a lecture over that. It is a question of
implementing the schemes not only for relief
but for prevention also so that it is never re-
peated again. We are trying our best to get
help from the Government of India in our
small &. major irrigation schemes. We arc
also trying our best for equal distribution, at
least, to the poorest of the poor. But Shri
Niren Ghosh's Party are there and creating
difficulties for us to function. This is his love
and affection for the people. And this is how
they are trying to politicalise the whole issue.
I object to this Sir, 1 also try to draw the
attention of the Government of India to the
need of my State. Yes, of course, the
Government of India came forward to help
us. And with the help of the Gi meat of
India, the State Government ¢ >..ild tide over
the distress. I congratulate the Government of
India, specially the Food Minislry, the
present Food Minister and Agriculture
Minister for the help we got and still are
getting from them. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The Mi-
nister will reply now.

SHRI GUNANAND THAKUR (Bihar):
Sir, just a few minutes.

MR. DEPUTY CHAIRMAN : May be,
this time I will allow you five minutes. But it
must be known that either your name comes
through the Whip or there must be some
order because I cannot allow one list from
the Whip and then again allow the individual
Members who aic getting up.



259 Discussion under

SHRI GUNANAND THAKUR: Sir,
had requested the Whip already.
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SHRI NIREN GHOSH: You give us the
figures and also the amount,
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MR. DEPUTY CHAIRMAN: The House
stands adjourned till 11.00 a.m. tomorrow.

The House then adjourned at
eight minutes past five of the clock
till eleven of the clock on
Wednesday, the 27th November,
1974.
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